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DELHI VIDHAN SABHA

BULLETIN PART IT

(General information relating to Legislative
and other matters)

Thur sday, February 9,1996 /Magh 20, 1917 (shaka)

No. Cf]\\qo

The Rulss Committee of Delhi Vidhan
Sabha is presently engaged in reviewing the
Rules of Procedure and Conduct of Business of
its own. A proposal is under consideration
before the Rules Committee to appoint seven
new Departmentally - Related Sub ject Committees
on the lines of committee system in operation at
the level of Parliament and some of the State
Legislatures like Kerala and West Bengal, If
and when constituted, it would mean that the House
would be adjourned after presentation of the budget
whereafter the detailed provision of the budget
and Demands for Grants of each department shall
be discussed in the related - Subject Committees,
The Committee will review the detailed provisions
and present its recommendations in the form of a

report to the House when it reassembles after the
break,

Hon'ble Speaker has desired that before

giving finality to the aforesaid proposal, views
of Hon'ble menbers may also be ascertained.
Hon 'ble members are therefore recuested tn kindly
let this Secretariat have their comments, if any,
on the proposed Committee system within a fertnight.
Draft rules are also enclosed for your kind
consideration.

Delhi, P.N.GUPTA
8th February, 1996. SECRETARY
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SUBJECT COMMITTEE S

{1 There shall be sevén.sﬁbject Committees as
enumerated in the Third Schedule.

2} Each subject Committee shall deal with the
Sub jects shown against it in the Third schedule
and/or matters relating to them:

Provided that the Speaker may in
consultation with the Leader of the House
modify or vary the allocation of subjects

to the Subject Committees, from time to
time, :

Constitution of Cownittees

(1) Each Subject Committce shall consist of seven
members who shall i nominated by the Speaker, as
scon as may .bgy after the commencement of the
Assembly or.from time to time, -@as the case may be,

(2) A Minister shall not be nominated as a member of
the Committee, and if a member after his nomination
to Committee is appointed a Minister, he shall

coase to be a member of the Committee from the date
o# such appointment. '

B et

ChairmaQ;pf'the‘Committee

The Chairman of the Coummittee shall be nominated

by the Speaker from amongst the members of the
Committec.
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Term of the subject Committec

The term of office of Members of the Committces
shall not exceced one year or until a new Committce
has been nominated,

Epnctionq_of the Coumittec

(1) The function of each of the Subject Committee shall be -

(2) to consider the Demands for Grants of the
3 concerned departments and make a report on
the same to the House. The report shall not
suggest anything of the nature of cut motions;

(b) to oxamine such bills pertaining to the

concerned Departments as are roferred to the
Committee by the Speaker and make report theraomg
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i . (c) to consider annual rcports of Department:
by and make report theregn; e

{ (2) The Subject Committees shall not consider the
matters of day to day administration of the
concerned Departments. '

gggggggpg_;elat{pg Egmggmands for Grants

The following procedure shall be followed by cach
of the Subject Committees 4n their consideration of

the Lemands for Grants and making a r eport thereon
to the House:i=

(a) After the general discussion on the Budget
in the House is over, the House shall be
ad journed for a fixed period;

(b) the Committees shall consider the Demands
for Grants of the concerned Departments
during the aforesaid periéd;

(c) The Committees shall make their report withi
the period and shall not ask for more time:

(d) the Demands for Grants shall be considerct
by ‘the House in the light of the reports o°
the Committees; and *

(e) There shall be a separate report on the
Demands for Grants of each Department.

T

Except for matters for which special provision is
made in the rules relating to the Sub ject Coumitts
the general rules applicable to other Committecs
of the House shall apply mutatis mutandis to the
Sub ject Committee specified in the Rules of Proce
and Conduct of Business in the Legislative As semb
of the National capital Térritory of Delhi,

\_{g‘_rlliq"_gmf_ﬁsitt ings
i1 The Subjcect Committees shall not work in any othe
$ place except the precincts of Assembly unlcss ot
wise specifically permitted by the  Speaker .




